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A | THE HIGH COURT OF JUDICATURE AT BOMBAY
: » APPELLATE SIDE
9 | - . NOTIFICATION

No. P.0702/2010.—In exercise of the powers conferred under section

32 of the Bombay Court Fees Act, 1959, the ] Ton’ble the Chief Justice
and Judges of the ITigh Court of Bombay under Article 227 and 235 of
the constitution of India are hereby pleased to dircet that the following

" amendment be made to the Civﬂ'Manua’l., 1986 — '

£ a—————s

Substitute the words “Qharg‘i_xig of process fees” for the words
“orders passed by the Court” of the proviso to Paragraph 488
(i) (b) of Chapter XXIV of the Civil Manual, 1986. _

Bombay, o ~ RAJENDRA G. AVACIIAT,
dated the 7th-June 2012. " Registrar Legal and Research.
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